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decision regarding viabilities of thes~ mills 
could be taken. 

(e) and . (f). Government have yet to 
receive the reco~l1endation~, . result ing 
from there disou, . ions With representatives 
of workers. How ver, the avera e monthly 
los·s s incurred by the ' 8 mills during . the 
year 1985·86 (Apri I-September, 1985) · were 
Rs . 1.70 crores as compared to the average 
monthly losse of R . 2 48 crores during 
the year 1984-85. 

Report of International T sk Force on .. 
Concessional Funds 

. 1032. SHR[ B.V. DESAI: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether India has welcomed the 
report of the Int rn tiona l Task Force on 
concessional Fund~ which makes out a 
strong case for increase in official develop-
ment assistan.ce to low income countries; 

(b) whether unanimous report wa 
made by representatives of Governments of 
all major industrial countries as presented 
at the meetings of International Monetary 
Fund and tbe World Bank at Seoul; 

(0) i( so, the main points of the Task . 
Forc~ report on soft aid; and 

(d) to what extent !ndia wiJI be benefit-
ted by this report ? .. 

THE MINISTER OF STATE IN TH-B 
MINISTRY . OF FINANCE . (SHRI 
JANARDHANA POpJARY): (a) Yes, 
Sir. 

(b) The Join t Ministerial Committee of 
the Boards ' of Governors of the' Bank and 
the Pund ' on the Transfer of Real Resources 
to Deve)oping Countri~s (0 velopm~n 
Committee), whic.h i a forum repre eot'!?! 
il)dustriali ed as well as developing couna 

tries. at its meeting in . Seoul on 7t 
October, 1985 consH1ered the report of the 
Task Force and adopted it. 

(c) The 'kuain cooclu ion of. tbe tudy 
of the Ta k Force on Concesslona} · Plow 
are; (i) ·most a,id ba been ~ff, ctive (ii) while 
p b lie; ~u p~~t i v r W. () r 

to country, OD th whole there has been DO 
decline in public support for aid in deve-
loped cO~Dtrjes (iii) there can be no 
substitute for traditio al concess·ional 
as istance aod t~er~ is urgeot need to 
increase tbe volume of concessionaJ assis-
taoce (iv) the scope for 'reallocation of 
available concessions' assistance ~jthin the 
group of low-income countries is limited. 

(d) The report may help in tbe conti-
nued flow of Jarger conces~ioQal a iSlaocc 
to low income countries including India. 

Trade nd TeeboicaJ Co-operatloD ~t"eeQ 
India and U.S.A • 

1033. SHRl B. V. DESAI: WiH the 
Minister of COMMERCE be pleased to 
state: 

(8) whether it is fact that U :S. Govern-
ment have decided to increase the trade and 
technical co-operation with india; 

(b) if so, Whether the U.S. Commerce 
Secretary has-taxed that American business-
men have now more confidence in tho 
policies of ' the Indian Government since 
th e Prime Minister spoke to U.S. business-
men; 

(c) whether the U.S. Government have 
unde'rtaken an exci e of increasing trade 
ties with India; 

(d) jf so, whether ao agreement in the 
regard has has been signed; and 

(e) if so. the details thereof? 

THB MINISTER OF COMMBRCB. 
(SaRI ARJUN SINGH) : (b) Accordlng fo 
a report publi ed in Times of India' issue 
of 16th October t 1985. US Commerc 
Secre ary stated to have said tbat 
American businessmen have now more 
confidence in the policie of the Indian 
Government and tbat whom our Prim 
Mitlister spoke to U.S. bu inessmen during 
his vi it in Juue last. e w very weU 
rec ived. 

(a) and (C) to (e). The receot step 
taken to incre trade . and t·ochnic i 
cooperation between India and , U .S.A . re 
g·iven btie6y below : 

ob ·cc,i . of to QUo 
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and coHabo ation in adv nced technology 
between th two countri s, Iodia apd U.S.A. 
signed a Memor bdum or' Understanding 
(MOU) orr T chnology . Transfer in 
November 1984. , T ' Im1?)ement don 
Proe dure Qocument of the MOO' was . 
igned on May 17, 1985 durin the visit of 

US Seer tary of Comm r e, Mr. Malcolm 
BaJarig : Under the MOQ* the US Govern-
ment has is ued 66 licences for ' export of 
high technology ~y terns to India in the last 
two months. 

The India-US Programme for the 
'Adv'anc ment of Commercial Te~hnoJogy 
(PACT) was siogned on ,Augu t 30, 1985 . . 
The Programme 'promises to provide 
import at )'pks be tw n Indian and 
Am riean firms in s i ntitic and tecpnical 
resear h and development. US AID will 
provide' dollar 12 milJio tl over a period 'of 
5 year for specific work on pr duct and 
proe s d\;;v 10 lllent involving engineering 
and x.p rime tal de ign ~itud j est maoufac-
tur of prototypes, laboratory and marke.t 
testing and pilot scale trl ' I . PACT w~H be adrni i tered by the Industria,1 Credit 
and love tm nt Corpora tion of Ind ia 
(iClef) aod will be und r tWQ national 
advis . ry cou cBs. 

' eci ion to opt out of 8 eclal trust Fgnd 

, 1034, sa I B.V. DESAI: 

S RI ANAND SINGH; 

, Will tb Minister of FINANCE be 
pi a d to state: . 

(. ) he ~h r India '5 deciC)ion to opt out ' 
of Jl ~ i a l trust funds of the International 

. M n fary Fund will not ff'ect its Jigibility 
for other fun granted by the Wa hingt()o" 
ba d of anisa.tiotl; 

(b) whether Ioqia' d cisioq 'n~t to 
vail f its shar of $ 27 biIJion Special 

' n~ ights will ot have any impact 
on i ~ re of othdt IMF fuod ; 

(d) th e to t to affect 
Ir'ld ia s P'lan ; and 

) wbc.th~r a! ero4tiy meas,ure io 

regard to plans tnat w re being fioaoced 
from Special, Drawing Rights fund bas ' 
been found out? 

THE MINlSTE OF STATE IN THE 
M NISTRY OF FINANCE ' (SHRI 

. JAN RDHANA POOJARY): (a) -India 
ha decided 'to opt 'out of tbe utilisation of 
reflows to the. Tt·u t Bund du iog the period 
198.5·91. The Resolution of lhe nterim ' 
Committee of' the IMP specifically " tates that 
this "W uld not adver ely affect the avail-
ab ility of concessions) developmen . fioance 
for low income COll tries not utilhung the 
Trust Fuod reBoINs'. . 

(b) The total amount of. Tru t Fund 
ReBows is estiOl ted at SDR 2.7 billion. 
Our dechion not to, avail of tbe e Trust 
Fund Reflows during to perh .. ld 19'85 .. 91 will 
not have aoy impact on Ollr right to use 
1 MP funds under other fu d faciJiti s. 

(C) to (e). Do not arise. 

Under Invoicing of Imports or Ball Bearings 

1035. SHRI V.S. KRISHNA lYER: 
ill the Minister of FINANCE be pleased 

to sta.t~ : 

(a) whether it is a fact tbat co.mplaints 
hQv~ been received -regaId~ng udd r ~ iovojcing 
of imports of ball bearings nd tbis has 
resulted . in the loss of over Rs. 100 ' crores 
to Government by way of import duty; , . . 

. . (b) whether Government are ,a yare that 
the ball bearing industry in he co'untry 
was . threafened by large 'scale imports 
trough . under-invoicin . frQIll ' East 
European counhies; aod , ' 

(c) wheth r Government prnpose to 
red,uce the import duty on ball b arings ,to 
prevent under.iQvoiciog of import d 
bearj~gs ? 

THE MINISTE OF STATE .IN THB 
, MINISTRY OF FINANCE . . (SHRI 

JANARi;)HANA POOJARY). , ,(11) to (C). 
Complaints have been re·o ived regarding 
uod t inv icing of imports of baJJ b srings, 
including tho e from Ea EUrop an coun-

. , tries · and are ~nd r ipve tigation in' -the 
Custom Hoqse~. WHore ~r ' ~eoo .ar)' 




